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Cuttck this the 15thdcy of Sept.' 1995 

N.M. Sethy 	 ... 	 pplicant(s) 

Ve r s us 

Unton of India & Others 	... 	 Respondent(s) 
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C. -) R 

	

illa H3N6URbLa i'R .i-I.iJNbR. 	 lEaR ('1NN) : 

iEnamohan Sethy, aged about 30  years, 
S/o.Lte Eal eth, Thirrncist Grade-Il, 
Ta ic her F a it h Unit, a .a .Ra i lwd y, 
At/PbLa.1cher Rly atct1on, List;Angu1 

Applicant 

by the Advocate: N/s .Y.Mohci nty 
?.C. .Eiswal 
B.N .1ohanty_2 

Ve r s us 

	

1 	Union of India, represented through 
the Genral I'-nager, a.b.Railway 
Garden Reach, Cakutta-43 

11visional P.ailway Ivnager, 	.a4ailway, 
Khurdc Road ,4T/P3:Jata ni, ist khurda 

Divisional 	j:sonal Dfficer, 	.Rai1wy, 
Khurda Road, 4t/9:Jatani, iist:Khurda 

L)ivisional 	dical officer, Chcirríin 
StctI 	urter C.ornrnittee, 	.a .Rdilwcty 
t/3;Ilcher Rdi1'dy Station 

List :ngul 

A,ihankapIn, S/o.Lte S.chyuthanadar 
working -s Diriver Loco, Taicher a... 
Railway, t/23:iu  icher Railway 
Station, Districtflgul 

... 	Respondents 

By the advocate : i'4r.shok Mohanty 

I .Fi..Rdth 

	

3 N 	S 

1R .H 	JNDR 	SL), IL NEaR (iàMN) The dpr)licdflt, Shrj. M.M.sethi, 



Pharrrsjst, Taicher  Hedlth Unit, had been allotted a  Type-I 

quarter. Respondent 5, t.Thankapin, Loco Lriver, wa 

allotted a Type-Il quarter. The quarters allotted to these 

two officials were held, respectively, in rrdical and 

rrechanical pools. On 19.10.1994, these two officials 

submitted an apolication to the Chdirirri of the local 

uartering Committee requesting for permission to 

mutually exchange the said quarters. The surre ws permitted 

by the Chairnn by an endorserrent on the body of the 

a policat Ion. 

2. 	 in /.1.1995, han 	n compialned to the 

Governrrent ai1wdy 	.lice, 2,ziicher, that the applicant, 

N.ii.ethi, had forcibly occupied his quarters and was 

thereby causing inconvenience to him. arlier, On 

5.10.1994, the O.i.1i.(P) Khurda icd, had  stayed the 

mutual exchange of quarters between the officials as the 

sane was not permitted by rules. The J .rc. M. (ichanical) 

also subsequently intitrited the Chairrrin of the uartering 

Cimmittee that such mutual xchange of quarters of different 

types in different pools WCS not permissible. On 26.12.1994, 

the 6r.Livisionul chanicdl Engineer asked the 

and Chciirrrn of the 	artering Committee toget the 

a:uarter vacated by Shri ethi. Upon this, on 3.1.1995, 

the latter asked the doplicant to vacate 

the quarter allotted to Lha nkapn but occupied by him. 

It is seen that at some stage the Rail y orkers' Union 

had also objected to this irregular exchange of quarters 

between tjo pools. 



0 
3 

The cipoliccint continues to be in the 

occution of the said quarters and prays for the quashing 

of orders discllowing the mutual exchange of quarters 

between himself und Resoondent 5. 

The rrnrr in which the willingness of 

hri hankdppcin for mutual exchange of quarters was 

obtained seems to have  been questionable. Respondent 

Thcinkcippun has rtde certain serious charges in this 

regard no:. only to his deirtnta1 suiriors but to 

the P ilwuy police as well • These allegations have not 

been countered by the cipolicant. 

S. 	 The qurters wIJ have been mutually 

exchanged are said to be of different types. They are 

also in different pools. The rules of allotirent of 

quarters in the ra ilways do not permit such mutual 

exchange. The appridl initially given by the Chairrrn 

of the uartering (omrnittee was without jurisdiction 

and did not follow,  any regulation. The cipprdl seems 

to have been accorded hcistay and without consulting 

the other rrembers of the ucirtering Committee. 

6 • 	 The act ion taken by t he Divisional Railway 

Nanager, r .Liv isional 1chdnicai Engineer and Sr.ivisiorjci 

rsonnel Jfficer are in accordance with the rules. 

Inesmuch is no approval was obtained from the com*tent 

authority, i.e • the i..R.M., in this irptter, the 

aorova1 initially given by the Chciirrrin of the ucirtering 

Cthmmittee was abinitio flawed and cdnnot be taken 

cOgnizdflce of. It was rightly counterrrnded by the 
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competent authority. 

7 • 	 The mutLral exchange of quarters has been 

doMe in 	seemingly surreitious and irregular nnner 

and also possibly in questionable circumstances. such 

exchange is not envisaged by any rule and is likely to 

dislocate the apportionnent# of quarters between the 

medical and nEchaniccl wings. 

The reliefs ciciirred by the applicant are 

therefore inadmissible. The aplicatjon fai],. No costs. 

IMEEIR 	MTR-  T lv) 

B .K.Sahoo// 


